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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 240 OF 2025 (SZ) 

[EARLIER ORIGINAL APPLICATION NO. 526 OF 2025 (PB)] 

  

IN THE MATTER OF: 

Suo Motu matter in respect of news item  

appearing in The Times of India dated 20.09.2025  

titled “Untreated sewage from 23 drains getting  

discharged into the sea in Vizag” 

….. Applicant 

Vs 

Greater Visakhapatnam Municipal Corporation 

Through its Commissioner and Ors. 

….. Respondent(s) 

REPLY FILED ON BEHALF OF RESPONDENT NO. 3, 

CENTRAL POLLUTION CONTROL BOARD (CPCB) 
  

  
1. That, Hon'ble NGT (Principle Bench) (herein after referred to as “Hon’ble NGT”) 

vide order dated 14.10.2025 in the Original Application No. 526 of 2025 (herein 

after referred to as “OA”), impleaded Central Pollution Control Board (hereinafter 

referred to as “CPCB”) as Respondent No. 3 and transferred the matter to 

Southern Zonal Bench, Chennai. The matter has been re-numbered as O.A. No. 

240 of 2025 (SZ).  The Hon’ble NGT (SZ) vide its Order dated 11.12.2025 issued 

Notice and directed the respondents to file their respective reports. Thereby, the 

reply is made in this instant OA in succeeding paragraphs. 
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2. That, CPCB is constituted under Section 3 of the Water (Prevention and Control 

of Pollution) Act, 1974. It performs the functions under the Water (Prevention and 

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 

1981 and the Environment (Protection) Act, 1986. 
  

3. That, State Pollution Control Boards (hereinafter referred to as "SPCBs") and 

Pollution Control Committees (hereinafter referred to as "PCCs") have been 

constituted in States/Union Territories under the Water Act, 1974 and the Air Act, 

1981 and are empowered to implement the provisions of these Acts in respect of 

their Territorial Jurisdictions. 

  

REPLY  

1. That, the matter is registered Suo moto in respect of news item appeared in The 

Times of India dated 20.09.2025 titled “Untreated sewage from 23 drains getting 

discharged into the sea in Vizag”. As per the article, 18 out of 41 drains have been 

diverted to Sewage Treatment Plants (STPs), while the remaining 23 continue to 

release untreated wastewater into coastal stretches of Vishakapatnam in Andhra 

Pradesh that resulted in murky beaches, plastic and waste washing ashore during 

rains and high tides, and an increased cleanup burden for sanitary staff. The article 

highlights that, according to environmentalists, in the absence of proper sewage 

treatment, toxic waste discharged into the sea can eventually reenter the food 

chain.  

2. That, it is humbly submitted that, sewage collection and conveyance, sewage

 treatment and disposal in Vishakhapatnam is overseen by Respondent No. 1 – 

 Greater Visakhapatnam Municipal Corporation (GVMC). 
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3. That, it is humbly submitted that, Section 24 of The Water (Prevention and Control   

of Pollution) Act, 1974 prohibits use of stream or well for disposal of polluting 

matter.  As per the provisions of Section 24 (1),  

(a) no person shall knowingly cause or permit any poisonous, noxious or polluting 

matter determined in accordance with such standards as may be laid down by the 

State Board to enter (whether directly or indirectly) into any [stream or well or sewer 

or on land]; or 

(b) no person shall knowingly cause or permit to enter into any stream any other 

matter which may tend, either directly or in combination with similar matters, to 

impede the proper flow of the water of the stream in a manner leading or likely to 

lead to a substantial aggravation of pollution due to other causes or of its 

consequences. 
  

4. That, it is humbly submitted that, Section 25 of The Water (Prevention and Control 

of Pollution) Act, 1974 deals with the regulation on new outlets and new 

discharges. As per the provisions of Section 25 (1), no person shall, without the 

previous consent of the State Board;  

a. establish or take any steps to establish any industry, operation or 

process, or any treatment and disposal system or any extension or addition 

thereto, which is likely to discharge sewage or trade effluent into a stream 

or well or sewer or on land (such discharge being hereafter in this section 

referred to as discharge of sewage); or  

b. bring into use any new or altered outlet for the discharge of sewage; or  

c. begin to make any new discharge of sewage. 
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5. That, it is humbly submitted that similar matter related to the discharge of untreated 

sewage into sea at Vishakapatnam is sub judice in Writ Petition (Public Interest 

Litigation) No. 248/2020 before the Hon’ble High Court of Andhra Pradesh at 

Amaravati. The Hon’ble High Court vide its order dated 11.10.2023 constituted a 

Joint Committee comprising of the Commissioner, Visakhapatnam Metropolitan 

Region Development Authority and representatives of Central Pollution Control 

Board and Andhra Pradesh Pollution Control Board (hereinafter referred to as 

APPCB) to: 

i. To verify the extent of effluent discharge/sewage that is being generated in the 

city of Vizag and whether the 18 STPs which have been established in Vizag 

area are enough to effectively to treat the said effluent/sewage. 
  

ii. To determine functional capacity as against the installed capacity of the STPs 

and the number of STPs required in addition to the existing with a view to treat 

the effluent/sewage generated and to submit Committee report to the Hon’ble 

High Court and to determine the places at which the additional sewage/effluent 

treatment plants are to be located considering not only the present needs of 

the city of Vizag but keeping in view of the demand in future.  

  

Subsequently, based on the field visit, the Joint committee submitted the report 

dated 04.12.2023 through the Commissioner, Visakhapatnam Metropolitan Region 

Development Authority with the following conclusion and recommendations:  

i. “In BOWL area of GVMC jurisdiction, six (6) industries are existing. Three (3) 

industries namely, M/s. The Andhra Petrochemicals Ltd., M/s. Hindustan 

Petroleum Corporation Ltd., and M/s. Coromandel International Ltd., are having 

Effluent Treatment Plants (ETPs) for treatment of process wastewater and 

provided online effluent monitoring systems for monitoring the parameters pH,  
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TSS, BOD and COD.  After treatment in the ETPs and   the treated wastewater 

complying with the effluent discharge standards is discharged into Meghadrigedda 

Channel that ultimately joins the Sea.    

ii. Out of three remaining industries, two industries namely   M/s. Arcelor Mittal 

Nippon Steel India Limited and M/s. Rain CII Carbon (Vizag) Limited are 

discharging their once through sea water into sea and remaining facility i.e., M/s. 

Visakhapatnam Port Authority is having STP of capacity 10 MLD for treatment of 

domestic wastewater generated from the port and from part of the Visakhapatnam 

City (Convent Junction area). After treatment in STP, part of treated wastewater is 

utilized for dust suppression & greenbelt and discharge the remaining treated 

wastewater into the Sea. 
  

iii. At present there are 19 number of Sewage Treatment Plants (STPs) in GVMC with 

a total designed capacity of 179.50 MLD located in the entire GVMC limits to treat 

the domestic sewage that is generated in the city. It is estimated that 215.05 MLD 

of sewage is generated from 23.00 lakhs population (as per the Census year 2021) 

in GVMC.  Accordingly, there is a deficit of about 35.55 MLD sewage from 

treatment. The GVMC is in process of installing one STP of 54.00 MLD at Narava 

and it is scheduled for operation within 12 months i.e., by December 2024. On 

completion of installation of additional STP at Narava, the deficit of 35.55 MLD of 

sewage is treated. 
 

iv. Regarding functional capacities Vs designed capacities of the STPs, as there is no 

complete effluent conveyance network/ Under Ground Drainage (UGD) System, 

at present 106.43 MLD of sewage is being treated in the 19 STPs against the 

installed capacity of 179.50 MLD. There is deficit of 70.07 MLD in treatment of 

sewage. In view of this, the GVMC has proposed 2   projects to lay Sewerage 

Network of about 655 Km in Gajuwaka and Pendurthi Zones of GVMC along with 

60,000 House Service Connections to carry the sewage from the different 

habitations to the STPs to increase the influent discharge at the STP and avoid 
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direct disposal of untreated sewage into the Sea. Out of the 2 packages, one 

package of Pendurthi is about 93% completed (with target completion of May, 

2024) and the remaining one of Gajuwaka is about 40% completed (with target 

completion of December, 2024). 
 

v. Considering the necessity for expanding to the un-served areas of about 40% and 

also for future expansion considering the population of 2051, the GVMC is in 

process of implementing 2 additional STPs with total capacity of 75 MLD (25 MLD 

STP at Appughar and 50 MLD STP at Kapuluppadu. GVMC has proposed to start 

the execution of these projects from February – March, 2024 and complete within 

a period of 3 years i.e., by the December, 2027. 
 

vi. In addition to above projects, considering expansion of the city and future 

population, as a part of enhancing the sewerage network to the newly extended 

areas, the GVMC has planned for installation of additional 500 km UGD through 

implementation of two new projects. Both the projects are in approval/tender stage 

and proposed to complete before December 2027. 
 

vii. The GVMC shall install flow meters at inlet and outlet of all the STPs and online 

effluent monitoring systems for all the STPs outlets as per the CPCB directions 

dated 07.08.2020 for continuous monitoring of the parameters such as pH, TSS, 

BOD and COD before discharging and connect the data to APPCB and CPCB 

portals for monitoring.   
 

viii. The GVMC shall ensure all the components of STPs including sludge handling 

system and chlorination are functional.  
 

ix. The GVMC shall ensure proper operation and maintenance of existing STPs and 

ensure treated effluent is complying with the stipulated sewage discharge 

standards prior to disposal and ensure that no sewage is let out without treatment.” 

  The copy of the report is placed at Annexure 1.  
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  Presently, the matter is scheduled for hearing on 17.06.2026 with directions to the 

Commissioner, Greater Vishakhapatnam Municipal Corporation to file a short affidavit on 

the timeline strictly adhered to complete the installation of STP and connection of sewer 

lines to STPs. The copy of the order dated 11.03.2026 is placed at Annexure 
2.                                                                                          

  

6. That, it is humbly submitted that CPCB requested APPCB vide letter dated 

31.10.2025 to provide status report on the instant application and the reply received from 

APPCB providing the affidavit dated 09.12.2025 submitted by the APPCB before the 

Hon’ble NGT (SZ) is attached as Annexure 3.  Further, a letter dated 08.04.2026 

addressed to APPCB seeking updated status in the instant O.A is enclosed as Annexure 
4. 

7. That, in light of the above submission, it is respectfully submitted that this 

Answering Respondent No. 3, i.e. CPCB, shall abide by any order(s) or direction(s) 

passed by this Hon'ble Tribunal in the instant OA. 

  

Dated on this the 27th day of April,2026 

  
 
 
 
  
 
 
Counsel for 3rd Respondent                                           3rd Respondent- CPCB  

Mobile User
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 240 OF 2025 (SZ) 

[EARLIER ORIGINAL APPLICATION NO. 526 OF 2025 (PB)] 

  

IN THE MATTER OF: 

Suo Motu matter in respect of news item appearing in The Times of India dated 

20.09.2025 titled “Untreated sewage from 23 drains getting discharged into the sea in 

Vizag” 

….. Applicant 

Vs 

Greater Visakhapatnam Municipal Corporation 

Through its Commissioner and Ors. 

….. Respondent(s) 

 AFFIDAVIT

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 57 years working as a

Scientist F & Regional Director at the Regional Directorate - Chennai, Central Pollution

Control Board, 40-E, 2nd Floor, BSNL Building, TVK Industrial Estate, CIPET Road,

Chennai - 600 032, do hereby solemnly affirm and sincerely state as follows:

1. That the deponent is the authorized representative to represent the Respondent

CPCB in the present case, and as such, I am well conversant with the facts and

circumstances of the present case on the basis of the information derived from the

official records, and hence, I am competent and authorized to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.
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2. That the accompanying reply may be read as part and parcel of the present 

affidavit and I am competent to swear this affidavit.  

3. That the accompanying reply has been drafted and filed under my instructions and 

authority the contents thereof of are true and correct on the basis of the records 

maintained during the ordinary course of business of CPCB and available records 

and documents and the contents of the same are read over and explained to me 

and are not repeated herein for the sake of brevity. 

  

DEPONENT  

  

VERIFICATION 

Verified at Chennai on this 27th day of April 2026 that the contents of the above 

reply are correct and true on the basis of the record of the cases as maintained in the 

day-to-day affairs of the CPCB. Nothing has been concealed or suppressed therefrom or 

mis-stated. 

  

Verified at Chennai on this the 27th day of April, 2026. 

  

 DEPONENT  
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HIGH COURT OF ANDHRA PRADESH AT AMARAVATI 

 
MAIN CASE No.  W.P(PIL). No.248 of 2020  
 

PROCEEDING SHEET 

Sl. 
No 

DATE 
ORDER 

OFFICE 
NOTE 

12. 10.11.2023 
 

 
  Sri Jupudi V. K. Yagnadutt, in charge 

Deputy Solicitor General appearing for the 

Central Pollution Control Board/respondent 

No.7, submits that pursuant to the orders 

passed by this Court on 11.10.2023,                                

Smt D. Sowmya has been nominated to be a 

member of the Committee constituted by this 

Court.   

 Similarly, Sri V. Surendra Reddy, learned 

Standing Counsel for Andhra Pradesh Pollution 

Control Board appearing for respondent No.2, 

submits that one Sri G. Nagi Reddy has been 

nominated as a member of the Committee. 

 Learned Standing Counsel appearing for 

the Commissioner, Visakhapatnam 

Metropolitan Region Development Authority 

(V.M.R.D.A.), submits that the Committee is 

going to have a preliminary meeting next week 

to take further steps with regard to 

implementation of the directions issued by this 

Court vide order, dated 11.10.2023. 

  

 

05 
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 2 

 Let a status report be filed by the 

Commissioner, V.M.R.D.A. as regards the 

outcome of the preliminary meeting. 

 V.M.R.D.A. is formally incorporated as a 

party respondent and shall be incorporated as 

respondent No.8 in the array of respondents. 

 Learned counsel for the petitioners has 

filed a memo seeking incorporation of one                    

Mr. Deepak Apte as a Member of the Committee 

constituted by this Court vide order, dated 

11.10.2023.  

 The incorporation of Mr. Deepak Apte as a 

member of the Committee is sought on the basis 

of his expertise in the subject of Marine 

Ecology.  

 We request Mr. K. S. Murthy, learned 

Amicus Curie, to advise us on this issue on the 

next date of hearing. 

 List on 08.12.2023.  

  

 
DHIRAJ SINGH THAKUR, CJ  R.RAGHUNANDAN RAO, J            

 
AMD 
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    Annexure-III 

Statement Showing the Location of STPs with their  
Designed Capacity and Functional Capacity  

Major STPs 
S.No Location/Area Capacity MLD Received MLD Remarks 

1 Mudasarlova Arilova area 13.00 8.50 In function 

2 Appughar, Beach road 
area MVP Colony 25.00 22.70 In function 

3 Old Laxmi talkies, near 
town Kotha Road 38.00 33.35 In function 

4 

Narava area back side of 
NH-16 Ayyappaswamy 
temple backside (108 

MLD) 

54.00 20.00 

Construction 
takenup 
upto 108 

MLD, 
completed 

and 
infunction 
54 MLD 

5 Anakapalli (Shankaram) 15.00 7.20 In function 
  Sub Total 145.00 91.75   

MINI STPs 
Gajuwaka, Pendurthi and Madhurawada areas 

1 Madinabagh/ GWK 
adjesent at Steel plant 2.00 1.15 In function 

2 
Yathapalem Colonies in 

Gajuwaka area near 
Gangavaram APIIC area 

2.00 1.25 In function 

3 0.5 MLD STP a Srinagar 
in Gajuwaka area  0.50 0.25 In function 

4 
Mantripalem/ 32 
Peripherals near 

Lankelapalem Juncion 
1.00 0.25 In function 

5 Karnavanipalem / GWK 
APIIC Colony 5.00 - Under Trail 

Run 

6 Rathi Cheruvu/ Pendurthi 2.00 0.75 In function 

7 
Aganampudi/32 
Peripherals near 

Lankelapalem Junction 
6.00 3.78 In function 

8 Kommadhi/Madhurawada 4.00 1.90 In function 

9 Bakkannapalem / 
Madhurawada 1.00 0.35 In function 

10 

2 MLD STP at 
Marikavalasa of 
Sy.No.179 in 

Madhurawada area 

2.00 1.20 In function 

23
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11 
3 MLD STP at Vambay 
colony in Madhurawada 

area 
3.00 1.25 In function 

12 
2 MLD STP at YSR Nagar 

of Sy.No.27 in 
Madhurawada area 

2.00 0.70 In function 

13 
Boyapalem / 

Paradesipalem/ 
Madhurawada 

1.00 0.35 In function 

14 Paradeshipalem 2.00 0.50 In function 

15 Phythorid at Ravulla 
Cheruvu 1.00 1.00 In function 

  Sub Total 34.50 14.68   
  Grand Total 179.50 106.43   
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GREATER VISAKHAPATNAM MUNICIPAL CoRPORATOIN I VISAKHAPATNAM

From To
The Commissioner, fhe Nletropolitan Commissioner,
Greater Visakhapatnam VMRDA,
Municipal Corporation, Visakhapatnam
Visakhapatnam

Lr,RC.No.19A/2O23-24lSE(P-II)/EE(PD-Iv t /Dt.27-11-2O23

Sir,

Sub: GVMC - Engineering - WP (PIL) no.248 of 2020 of Hon'ble High Court
of AP at Amaravathi - Detailed Report Submitted - Regarding.

Ref: 1. Interim Orders of the Hon'ble High Court in IA No.01 of 2020 in
WP(PIL) No. 248 of 2O2O.

2. Meeting convened by Metropolitan Commissioner, VMRDA and
District Collector and Magistrate, Visakhapatnam, dt.16-11-2023.

-oOo-

In obedience of interim orders of the Hon'ble High Court of AP in the
reference 1* cited, and in accordance with the discussions held in the meeting
convened in the reference 2nd cited, a Detailed report with regard to functioning of
existing 19 STPS in GVIIC & the timelines for additional STPS, completion of ongoing
projects and new projects (New works & STPS), is enclosed herewith for perusal and

reference.

Yours sincerely,

Annexure-IV
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Note submitted in connection with the WP (PIL) No.248 of 2020 of Hon'ble Hiqh Court of
AP at Amaravathi

In due obedience ofthe directions ofthe District Collector and Magistrate ofVisakhapatnam in the
meeting held on dt.l6-ll-2023 at the Collectarate, Visakhapatnam, the following report is submitted
concerning to the extent of effluent discharge/sewage that is being generated the city of Vizag along with
the network.

l. At present there are 19 Nos Sewage Treatment Plants (STPs) in GVMC with a total designed
capacity of 179.50 MLD located in entire GVMC limits to treat the domestic sewage that is being
generated in the city with a population ofabout 23.00 lakhs as per the Census year 2021.(Details of
STPs capaciff and location wise are enclosed for kind perusal)

According to the estimated population of about 23.00 lakhs, the present sewage generated
in the City is estimated to be 215.05 MLD (i.e. 85% of the water supply @ 110 Liters Per Person
Per Day). Against which, the present total capacity in GVMC is about 179.50 MLD as submitted
earlier, thus leaving a deficit of about 35.55 MLD (215.05 - 179.50) only. With the completion of
ongoing comprehensive sewerage project which is now under advanced stage of completion at
85%, a new STP of 54.00 MLD by the side of existing Narava STP would come into function
within l2 months i.e. by Dec 2024, thereby the total capacity of STPs in GVMC would enhance to
233.50 (179.50+54.00) MLD and through which, the deficit of35.55 MLD would be covered.

Considering the necessity for expanding to the un-served areas of about 40% and also for
future expansion considering the population of 2051, the GVMC has contemplated additional
capacities of STPs along with sewerage network to cover the rest of the population, through
different schemes with a cost of Rs.641.00 Crores, in which, 80% of the funds are to be met from
the GVMC resources. It is targeted to start the execution ofthese projects from Feb-Mar'2024 and
complete in a span of 3 years i.e. by the Dec'2027 .

When once, the contemplated proposals are also get completed, the total capacity of STPs
that would come in to function is about 308.50 MLD (233.50+25+50) and thus there will be no
deficiency is foreseen, even considering the future growth.

2. As regards to the functional capacities Vs designed capacities ofthe STPs as on date, it is to submit
that as of now about 106.43 MLD is discharged in to the 19 STPS against the installed capacity of
179.50 MLD. In this regard, it is to submit that tlere are 2 packages with a project value of Rs.942
Cr is under progress to lay Sewerage Network ofabout 655 Km in Gajuwaka and Pendurthi Zones
of GVMC along with 60,000 House Service Connections to carry the sewage from the different
habitations to the STPs, which will increase the influent discharge at the STP and avoid direct
disposal of untreated sewage. Out of the 2 packages, one package of Pendurthi is about 93%
completed (with target completion of May'2024) and the remaining one of Gajuwaka is about 40olo

completed (with target completion of Dec'2024).

3. Further, it is to submit that the Number of STPs that are required in addition to the existing STPs
with a view to treat the sewage in near future, are 3 Nos, of which One (1) STP with 54.00 MLD
capacity at Narava will come into operation from Dec 2024 and the execution ofrest two (2) nos of
capaciiy 75 MI-D (25+ 50) is expected to commence from Mar'2024 and proposed for completion
by Dec'2027 .

26

Page No. 41



4. The details of the New STPs proposed along with their location and timelines are as follows:

5. As a part of enhancing the sewerage network to the newly extended areas, the GVMC 'on one

hand, is executing 2 projects with a worth of Rs.942 crores and also contemplated 2 new projects
,on the other hand' with a worth of Rs.641 crores, which are to be tendered out. Thus, projects

worth of Rs.1583 crores are proposed by GVMC either from the its own resources or through loans

from the Financial Institutions to see the entire area is covered with sewerage network along with

necessary treatment capacities. The timelines of the different projects both in execution and under

proposals are submitted here under.

CTION OF ADDITIONAL STPS WITH
STATUS AND PROJECT COST

Construction
of STP at the
following
location As a part of

Package-I
(Pendurti area)
Package-II
(Gajuwaka &

Tenders to be
invited
Permission
from the GoAP
is awaited.

Project
Cost in
Rs. Cr.

Length of
Sewer
Network

54 MLD

(54 MLD
already
completed and
in operation,
another 54
MLD is in
execution)

Package-I
Providing
Sewer
Network in
Pendurthi
area

Dec'202445%
Completed

429KrrlPackage-Il
Providing
Sewer
Network at
Gajuwaka &
Malkapuram
area

108 (s4+s4)
MLD
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B. STATEMENT OF TIMELINES FOR NEW PROJECTS (NETWORK AND STPs) - PROPOSED
S.No Name of the

Project
Proposed
Sewer
Network

Add. Qty.
ofSTP
Prooosed

Project
Cost in
Rs. Cr.

Status Probable
completion

Remarks

1 Providing
additional Sewer
Network & Gaps
including
construction of 25
MLD STP at
Appughar

50 Km 25 MLD 88.00 Tender
Stage

Mar'2026 (2
years
duration)

o Proposed under
Amrut 2.0
25% funds

o Balance 75%
funds GVMC

2. Comprehensive
Sewerage System
in Madhurawada
area (ZoneJI)

450 Km 50 MLD ss3.00 Approval
Stage

Dec'2027 (3
years
duaration)

92% GVMC
Funds through
Financial Loan.
8% Funds from
AMRUT 2.0

Total 500 Km 75 MLD 641.00

As narrated above, it is to submit that the GVMC, Visakhapatnam is taking utmost care with regard
to treatment of sewage generated in the city of Visakhapatnam, with the 19 STPs in existence and also
worked out plans to meet the future demand of STPs considering the growth and expansion. Likewise, the
sewer network is also proposed for extension through different schemes to carry the generated sewage to
the STPs. As of now the projects worth of Rs.942 Cr are under progress and Rs.641 Cr are under approval,
put together about Rs.l583 Cr is proposed to be invested in the coming 3 years to provide additional
Sewage infrastructure with 129 MLD capacity of STPs and I 155 Km of additional Sewer Network.

Further, it is submitted the GVMC will take all necessary steps to ensure proper treatment is carried
out through the existing STPs as per the standards and assure that no sewage is let out without proper
treatment.
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Photographs of the Joint Committee meeting & inspection on 16.11.2023 

 

 

Committee meeting held on 16.11.2023 

 

 

Inspection of 38 MLD, STP at Old Lakshmi Talkies, near Town Kotha Kota Road, 
Visakhapatnam on 16.11.2023 
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Inspection of 38 MLD, STP at Old Lakshmi Talkies, near Town Kotha Kota Road, 
Visakhapatnam on 16.11.2023 

 

 

 

Treated wastewater sample testing in Laboratory in 38 MLD, STP at Old Lakshmi 
Talkies, near Town Kotha Kota Road, Visakhapatnam. 
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          कें द्रीय प्रदूषण नियंत्रण बोर्ड 
        CENTRAL POLLUTION CONTROL BOARD 

                  पययडवरण, वि एवं जलवययु पररवर्डि मंत्रयलय, भयरर् सरकयर 
   MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA 

 
 

                 के्षत्रीय निदेशयलय ( चेन्नई ) : द्वितीय तल , 40-ई, बीएसएनएल द्वबल्डिंग, द्विरु-वी-का  औद्योद्वगक एसे्टट, द्वसपेट रोड द्वगिंडी, चेन्नई – 600032 
      दूरभाष: 044-29998683/044-29567019 ईमेल: rdchennai.cpcb@gov.in 

       Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai – 600032 
     Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in 

 
प्रधयि कयययडलय : पररवेश भवन, पूवी अर्जुन नगर, द्वदल्ली -110 032 

Head Office: Parivesh Bhawan, East Arjun Nagar, Delhi – 110032 
दूरभाष /Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948 

ई-मेल / E-mail: cpcb@nic.in  वैबसाइट / Website : www.cpcb.nic.in 

F No. CM-13013/53/2025-TECH-RD-CHENNAI-RD (Chennai)/2026-27/ 21                             Date: 08.04.2026 

To 
The Member Secretary  
Andhra Pradesh Pollution Control Board 
Paryavaran Bhavan, APIIC Colony Road,  
Gurunanak Colony,Vijayawada - 520 007,  
NTR district, AP 
 

Sub: Request to provide an updated report in the matter of O.A. No. 240 of 2025 (SZ) [Earlier 
O.A. No. 526 of 2025 (PB)] Suo Motu based on the news item titled “Untreated sewage from 
23 drains getting discharged into the sea in vizag” appeared in the Times of India dated 
20.09.2025 

Ref: F. No. CM-13013/53/2025-TECH-RD-CHENNAI-RD(Chennai)/2025-26/694 dated 31.10.2025 
 
Sir, 

The Hon’ble NGT, Principal Bench, New Delhi registered a Suo Motu case O.A. No. 526 of 2025 

(PB) based on the news item titled “Untreated sewage from 23 drains getting discharged into the sea 

in vizag” appearing in the Times of India dated 20.09.2025. The matter pertains to the discharge of 

untreated sewage from 23 drains in Visakhapatnam directly into the sea, posing a serious 

environmental hazard. The matter was later transferred to the Southern Zone and renumbered as O.A. 

No. 240 of 2025 (SZ). 

In reference to the Hon’ble NGT orders dated 11.12.2025 and 20.02.2026 in OA No. 240 of 2025 

(SZ), it is requested to furnish an updated report at the earliest. 

 

Yours faithfully 

 
 

(H. D. Varalaxmi) 
Regional Director 

 
 
 
 
 

Encl: As above 
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फ़ा. सिं.: सीएम-13013/53/2025- टेक- के्ष.द्वन.-चेन्नई- के्ष.द्वन.(चेन्नई)/2026-27/21                       द्वदनािंक:08.04.2026  
 
सेवा में, 

सदस्य सद्वचव 
आिंध्र प्रदेश प्रदूषण द्वनयिंत्रण बोडु 
पयाुवरण भवन, एपीआईआईसी कॉलोनी रोड, 
गजरुनानक कॉलोनी, द्ववर्यवाडा - 520 007, 
एनटीआर द्वर्ला, आिंध्र प्रदेश 
 

नवषयः  मूल आवेदि संख्यय 240/2025 (दक्षिणी िेत्र) [पूर्व मूल आरे्दन 526/2025 (प्रधयि पीठ)], शीषडक 
स्वपे्ररणय के अंर्र्डर्, टयइम्स ऑफ़ इंनर्यय में नदियंक 20.09.2025 को प्रकयनशर् समयचयर शीषडक 
“नवशयखयपट्टिम में 23 ियलो ंकय अिुपचयररर् सीवेज समुद्र में छोडय जय रहय है” के आधयर पर ररपोटड 
उपलब्ध करयिे कय अिुरोध। 

संदभड: सीएम-13013/53/2025- टेक- के्ष.नि.-चेन्नई- के्ष.नि.(चेन्नई)/2025-26/694 निि ांक 31.10.2025 

 

महोदय, 

 माननीय र ष्ट्र ीय हररत अनिकरण, प्रधान पीठ, नई द्वदल्ली ने 20.09.2025 के टाइम्स ऑफ़ इिं द्वडया में 
प्रकाद्वशत समाचार शीषुक “द्ववशाखापट्टनम में 23 नालोिं का अनजपचाररत सीवेर् समजद्र में छोडा र्ा रहा है” के आधार 
पर एक स्वपे्ररणा मामला मूल आवेदन सिंख्या 526/2025 (प्रधान पीठ) पिंर्ीकृत द्वकया। यह मामला द्ववशाखापत्तनम 
में 23 नालोिं से अनजपचाररत सीवेर् को सीधे समजद्र में छोडने से र्जडा है, द्वर्ससे पयाुवरण को गिंभीर खतरा हो रहा है। 
ब ि में इस म मले को िनक्षणी के्षत्र में स्थ ि ांतररत कर निय  गय  और इसे मूल आवेिि सांख्य  240 of 2025 (SZ) 
के रूप में पुिः क्रम ांनकत नकय  गय । 

मूल आवेिि सांख्य  240 of 2025 (SZ) के सांबांि में, निि ांक 11.12.2025 और 20.02.2026 के माननीय 
र ष्ट्र ीय हररत अनिकरण आिेशोां के सांिर्भ में, अिुरोि है नक यथ शीघ्र एक अद्यति ररपोटभ प्रसु्तत की ज ए। 

 

 द्वनष्ठापूबुक 
 
 
 

(एच.  नर् . वरलक्ष्मी) 
के्षत्रीय निदेशक 

सांलग्न: ऊपर बत ए अिुस र। 
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BEFORE THE HON’BLE NATIONAL  
GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, 
 CHENNAI 

  

ORIGINAL APPLICATION NO. 240 OF 2025 (SZ) 

[EARLIER ORIGINAL APPLICATION NO. 526 
OF 2025 (PB)] 

   

IN THE MATTER OF: 

Suo Motu matter in respect of news item  

appearing in The Times of India dated 20.09.2025  

titled “Untreated sewage from 23 drains getting  

discharged into the sea in Vizag” 

….. Applicant 

Vs 

Greater Visakhapatnam Municipal Corporation 

Through its Commissioner and Ors. 

….. Respondent(s) 

  

REPLY ON BEHALF OF  RESPONDENT NO. 3,  

CENTRAL POLLUTION CONTROL BOARD 

(CPCB) 

 

Smt. Revathi Manivannan 

Counsel for the 3rd Respondent 

(CPCB) 

Mobile No. 7448350555 


